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ALLOTMENT   OF   QUARTERS   TO   CLASS   III 

AND  IV    EMPLOYEES 

•488. SHRI D. THENGABI: Will the 
Minister of WORKS AND HOUSING be pleased 
to state: 

(a) the number of class III and 
•lass IV employees in Delhi who have 
not been allotted quarters so far; 
and 

(b) what will be the approximavQ 
time by which the employees em 
ployed ten years ago, would get 
Government  accommodation? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI MEHR CHAND KHANNA) : (a) 
Waiting lists for the purpose *of allotment of 
Government quarters are not maintained 
according to the class of service to which 
officials belong but on the basis of the range 
of their emoluments. A statement showing the 
position at allotments is placed on the table of 
the  Rajya  Sabha. 

(b) Government is taking all possible 
measures to build more houses but it will take 
some years to provide  them  accommodation. 

  

 

SHRI D. THENGARI: In view of the fact 
that such a large number of employees—as it 
is given here, 62,000 odd—are still on the 
waiting list for more than ten years, will the 
Government consider giving facilities to 
them, or is it offering them easy terms for 
building their own houses and owning them in 
course of time? 

SHRI MEHR CHAND KHANNA: I have 
not stood in anybody's way. 

SHRI D. THENGARI: What facilities, what 
easy terms are the Government prepared to 
offer to those employees? 

SHRI MEHR CHAND KHANNA: We are 
granting loans to the Government employees 
for the construction of houses. A short while 
ago I said that Rs. 5J crores have been ad-
vanced to the Government servants for 
building their own houses. 

SHRI D. THENGARI: Will plots also be 
made available? 

SHRI MEHR CHAND KHANNA: As far as 
plots are concerned, lani has been given by 
the DDA and the Delhi Administration and 
even by the Ministry of Works and Housing, 
to co-operatives of Government servants. 
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It will be difficult for any Government to 
accept the proposition, when the number 
of Government servants runs into lakhs, 
that we should take the responsibility of 
providing land to them. 

SHRI D. THENGARI: If the Govern-
ment cannot fulfil this work as early as it 
should, will it consider taking or securing 
the assistance of private agencies in 
doing this work? 

SHRI MEHR CHAND KHANNA: I 
think the position does not appear to be 
very clear. There is no commitment on 
the part of the Government of India to 
provide every Government servant with 
residential accommodation. That is an 
amenity. A Government servant is 
entitled to the grant of house rent 
allowance according to the terms laid 
down, and according to the term of his 
service house rent allowance is being 
given. It is an additional effort that the 
Government is making) in providing 
kouses to the Government servants. 

 

 

I [WAR ON    SMOKING 

*489. DR. M. M. S. SIDDHU: Will the 
Minister of HEALTH be pleased to state: 

(a) whether Government's attentie* 
has been drawn to a news item entitled 
"War on Smoking" published at page 3 of 
the "Statesman", New Delhi, dated the 
13th May, 1965; 

(b) whether any scheme for tho 
sanction of a grant has been sent to 
Government by the All India Shari-rik 
Shiksha Parishad, New Delhi; and 

(c) if so, the decision taken hf 
Government thereon?] 

†[ ] English translation. 


